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...Counssl for the rsspondsnts

0 R D E R (oral)

doth tha CQunsBl arehaard finally at ths admicsion

stage.

2. , By this DA, filed under Section 19 of the

Administrativ/ffi Tribunals Act of 1985, thfs applicant challenges

annexure A-I dated 12.6.91, by which the dspertmsntal

' inquiry has b®sn ordssrsd by th® 'disciplinary authority, H©

also prayod for quashing of the ordfsr of tha rsspondsnt no.4,

tha enquiry officar,. dated 19.6.91, uhcreby the summjjry of

alls^stions have been frsmiad by ths enquiry officsr. Th®

applicant also prays for his reinstatement from the date? of

suspension, i.®., 4,6.91 uith all cansesquential benefits.

Th® rsspondants on notice appsaresd and CDntro\/t:nt«5d

th© contents of the O.A. and sysrod that the OA is prs-

maturerthat tha inquiry is still'going on; that ths depart

mental enquiry ar® still available to tho applicant,

LsEirnad counssl for th® applicant drsu our

attantion towards ths copy of the statsmssnts of ths uitnassss

which is being rscordsd during the inquiry. H® contends
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thijt no cass is made out against tho applicant. He has

further contondffid that in tha enquiry, no avidsnc® has b@sn

introduced by the Presenting Officar uhich may inculpsst® the

applicant* Lsarnsd counsffll for ths applicant also cpntsndsd

that the inquiry is baing condLictBd in a rnalafid# manner,

5, Aftsr psrusing the documsnts, it is evidsnt that

the inquiry is still going on and It has not bsen concluded.

The Inquiry Officar is yst to appraciats tha svidsncs of

ths uitnasses uho are being sxaminad. According to ths

procedure, the Inquiry Officer is required to submit his inquiry

report to ths disciplinary'authority after supplying s copy

of thB report^ The disciplinary authority shall iagain

afford an opportunity to thcj applicant. The applicant shall

again get an opportunity of hearing bsfore ths disciplinary

authority. If the punishment is imposed upon th© applicant,
I

tha applicant has th® remady of appeal and he agsia g®t5 an

opportunity for putting up his cess befors tho appsllate

authority. What ths laarnad counsel for tho applicant contsnds

is that this Tribunal should apjbreciate the ewidencs which

is. bising rECorded during tha departmsntal inquiry at this V8ry

stags, Ther® is no order against which ths applicant is

aggrievad bacauss no panialty has been -impossd upon th®

applicant as yet. A QA can' be filed undsr Soction 19 of tha

Administrative Tribunals Act, 1985 only uheh he is aggriav/«d

by an order,' Ths ordsr of initiating departmental inquiry

Cannot b® said to be illsgal and cannot ba- challenged at tho
/ara,

prs-mature stage. Us£ therefore, of the \/isw that the OA has

been filed at a prs-maturs stags without a\/ailing tho

procedurg prescribed for the departmental inquiry. As th® QA

is pre-matura, ue are; not inclined to admit it for final

hearing, Therefors, this QA is dismissed as pra-maturs.
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